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Shri Rohan K George, counsel for petitioner present. Shri Abishek Jenasenan.
counsel for R1, R2 & R10 and Shri S Prakash, counsel for R§ & R9 arc present.
No representation on behalf of RS, R7 & R11. Notice to R6 is served. Service ol
notice has been filed by the counsel for petitioner alongwith an affidavit. The saime
is taken on record. R4 is shown as Director of R1. Since R1 is being represented by
the counsel, R4 may have knowledge about the case. Counsel for R1 is dirccted (o
inform R4 for making representation. In case by the next date of hearing the
representation is not made, it shall be construed that he is not interested to pursuce
the matter and appropriate orders will be passed. Counsel for R1 is dirccted 1o
serve a copy of this order to R4. R6 has been served but there is no representation.
This Bench is satisfied that sufficient service has been effected, therefore, Ro is
proceeded exparte. There is no representation on behalf of RS, R7 and R11. They
are proceeded exparte. The matter is posted for arguments. Put up on 24.01.2017 at

10.30 A.M.
.
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(Ch. Md. Sharief Tariq (K.Anantha Padmanabha Swamy)
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